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Separate paging is given to this Part, in order that it may be filed as a separate compilation.

PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

HOME, REVENUE AND FINANCE DEPARTMENTS.

NOTIFICATIONS. 
The 21st July 1937.

No. 2638—Wards-9/37-R,—In exercise of the powers conferred by section 7 of the 
Government Management of Private Estates Act X of 1892, the Governor of Orissa is pleased 
to direct that the following rates be levied for the year commencing the 1st April 1937 and 
ending the 31st March 1938:—

(1) The rates leviable under section 3 of the Act, on all private estates as defined in
clause (3) of section 2 in order to cover, as nearly as 
possible, the cost of all Government establishment 

employed and contingent expenditure incurred by Government for the supervision and 
management of such estates shall be as follows :—

5 per cent on estates with gross income [as defined in clau se (2) of section 2] of five 
1 akhs of rupees or less.

For estates with a higher income, the rate will be fixed separately in each case if any 
such estate is taken under management during the year.

Levy of general rate.

(2) If any estate is under Government management for a portion of the year only, the
rate is to be levied only upon the gross income 
received during the period of such management.

(3) The audit fees to bo charged under section 4 from all private estates which are
subjected to audit by the Examiner of Local Accounts 
shall be levied on the basis of daily rates fixed by

Levy of a general rate for a portion of the year.

Levy of audit fees.

the Government of India.
(4) Under section 4 tho payment of fees shall be obligatory on all estates for legal

business done for them by the office of the Superin­
tendent and Remembrancer of Legal Affairs. ThisLegal Kemembrancer's fees,

scale of fees is as follows:—
Rs.Rs.
85Drawing plaints and written statements and 

memoranda of appeals.
Settling appeals 
Settling petitions

5 to

855 to
5 to 85
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West—By portion of plot no. 27;

is required within the aforesaid mauzas 
Siriapur, Naharpada, Khaudeswar and 
Haripur.

This declaration is made, under the provi­
sions of section 6 of Act I of 1891, to all 
whom it may concern.

A plan of the land may be inspected in the 
office of the Land Acquisition Deputy 
Collector, Cuttack Colic *torate.

By order of the Governor,

The 21st July 1937.
No 2646—La-67-R.—Declaration.—

Whereas it appears to the Government of Orissa 
that land is required to be taken by Govern­
ment at the public expense for a public purpose, 
viz., for special repairs to Atharnala or Mar­
ietta bridge for protection of the ancient monu­
ments at Jajpur in mauzas Siriapur, Nahar­
pada, Khandeswar and Haripur, pargana Jaj­
pur, thana Jajpur, nos. 235,242, 2.07 and 20.6 
respectively, zila Cuttack, it is hereby declared 
that for the above purpose a piece of land 

less, 0-0GO acre, boundedmeasuring, moro or 
on the— P. T. MANSFIELD

Chief Secretary to Government.Block A (Mauza Siriapur).
(Measuring more or less 0-018 acre.)

North—By a caual embankment bearing plot 
no. 526,

East,—By portions of plot nos. 905 and 906,
South—By a boundary line between, the 

mauzas Siriapur and Naharpada,

West—By Marahatta bridge;
Block B (Mauza Naharpada).

(Measuring more or less 0-012 acre.)
North—By a boundary line between the 

mauzas Siriapur and Naharpada,
East—By a portion of plot no. 2,
South—By a portion of plot no. 2,

West—By Marahatta bridge.

Block C (Mauza Khandeswar).

(Measuring more or less 0-017 acre.)
North—By the side land bearing plot
«■214 of a canal embankment,

East—By Marahatta bridge and a boundary 
line between the mauzas Siriapur 
and Khandeswar,

EDUCATION, HEALTH AND LOCAL 
SELF-GOVT. DEPARTMENT.

NOTIFICATION. 

Tlic 17Ih July 1937.
/

-/
No. 4S65-LS.-G—In exercise cf the 

power conferred by section 94 of the Bihar 
and Orissa Excise Act, 1915 (Bihar and 
Orissa Act TI of 1915), the Government of 
Orissa are pleased to direct' that the following 
additions shall be made in, the. list of 
“aperitifs” appended to the proviso to 
clause (5) of Order No. XV of the Orders 
published under notification no. 1826-L.S.-G., 
dated the 31st March 1937" published at 
pages 308-312 of Part III of the Orissa 
Gazette of the 25th J 1937, namely :—

(58) “Viking Quinquina—Tonic Wine 
manufactured by Messrs. Societe Larsen 
and Company, Cognac, France and con­
taining 29-9 per cent proof spirit.

(59) “Finest Kola Wine, Hand Brand”
manufactured by Durlacher Brothers,
Germany, and containing 30 per cent proof 
spirit.

une
> >

no.

South—By a boundary hue between the 
mauzas Khandeswar and Iiaripur,

West—By portion of plot no. 215;
Block D (Mauza Haripur).

(Measuring more or less 0-013

(60) “Champi 
Wine” Swan- Brand J unior 

manufactured- by Messrs.
Company, Rambu 

approximately 42
(61) “Grand 

manufactured 
Fils,
31-3

OIL

Morgan 
rg, and containing 

per cent proof spirit.
Dubos Vermouth Sec * 

by Messrs. Th. J.. Dubos et 
Frercs, Marseilles, and 

per cent proof spirit.

and

acre.)
Eorth_By a boundary line between the ^

mauzas Khaudeswar and Haripur, j | |
containing

f r a \ ^ ^ By order of the Gove 
V y E. R. WOOD,

'ecretary io Government.

East—By Marahatta biidge,

South—By portions of plot dcs. 27 and 29
rnor,

rvo . 6 % 

nr* (r y ~ s~$- D) 2. • <7
6 p]

fV O iri C c^‘ v
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haw and commerce department.

notifications.
The lath July 1037.

No. 5789-Com.—Tt is hereby notified for geueral information that Rangoon is declared.
free from plague and that the existing regulations for the prevention of the introduction'£>&
plague by sea which were enforced in the ports of Orissa against vessels arriving from Rangoon 
are withdrawn.

C. G. NAIR,
Secretary to Government.

The 15th July 1037..
No. 5800—1 M-5/1937-Com.—In exercise of the powers conferred by section 30 of the 

Indian Mines Act, 1923 (IV of 1923), read with sub-paragraph (2) of paragraph 8 of the India 
and Burma (TransitDry Provisions) Order, L937, the Government of Orissa are pleased to direct 
that the following amendments shall be made to the rules for coal mines and the rules for 
mines other than coal mines published with Bihar and Orissa Government notification 
no. 2608- -‘VIIM-S-Oom., dated the 8th Steptcmbor 1924, and which are in force in the areas 
transferred from the late Bihar and Orissa Province to the Province of Orissa

•y
Amendments in the Pules for Coal Mines.

1. In Chapter ITT of the rules for coal rnines^-
(a) For rule 9 the following rule shall bo substituted :—

9. The register of all persons employed in the mine shall be maintained, as required 
by sub-section (I) of section 28 of the Act, in the form shown in Schedule A. 
The register shall be kept at the office' of the mine.

(b) For rule 9A the following rule shall be substituted •
9A. The register required by sub-section (4) of section 28: of the Act shall be main­

tained in the form shown in Schedule F and all entries therein shall be made 
at the entrance or entrances to the mine and at the time when the person 
against whose name the entries are made entered or left the mine. The 
register shall be kept at the entrance of the mine.

(c) After rule IT the following rule shall be inserted a3 rule IIA :—
11 A. The register of accidents referred to in sub-section (2) of section 20 of the Act 

shall be in the form shown in Schedule D.
2. After Chapter VI of the rules for coal mines the following new Chapter VI A shall be 

inserted and the rules in Chapter VII renumbered 30 to 34:—

r-

CHAPTEJR VIA.

Certificate oj fitness for employment underground of persons who have not completed
17 years of age.

23. Before any person who has not completed his seventeenth year is employed under 
ground, the manager shall arrange to have him examined by a qualified medical practitioner 
and, if after examination the medical practitioner is of opinion that such person is fit for 
employment underground, he shall grant him a certificate in the Form in Schedule E.

24. Every certificate granted by a qualified medical practitioner shall be prepared bv 
filling up the foil and counterfoil on both of which shall be impressed the left thumb mark of 
the person in whose name the certificate is granted.

25. The qualified medical practitioner shall, when satisfied as to the correctness of the 
entries made therein, sign the foil and initial the counterfoil, and shall deliver the foil to the 
manager for safe custody.

26. No certificate granted under rule 13 shall be valid fora period exceeding twelve 
months. Every person in respret of whom a certificate of fitness has been issued “shall be 
re-examined within twelve months of tho last previous examination unless in the meantime he 
has completed his seventeenth year and the qualified medical practitioner making such 
re-examination may renew the certificate for a further period not exceeding twelve months or 
may suspend or revoke tho said certificate.

27. A qualified medical practitioner who refuses to grant a certificate referred to in rule 
23 or suspends or revokes an existing certificate under rule 26 shall state the reasons for refusing 
to grant a certificate or for suspending or revoking tho certificate as the case may bo. If"the 
manager of the mine disagrees with the opinion of such medical practitioner, he may refer the

to the Chief Inspector or Inspector. Tho Chief Inspector or tho Inspector shall refer the 
for decision to a second qualified medical practitioner and such decision shall be final

case
case
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2S. Every person who has been certified as fit for employment underground shall, before 
he is so employed, be provided by the manager with a metal token. Such token shall be 
skmped with the letter «P ” and numbered. The numbers shall be the same as that of the 
certificate of fitness.

29. A record of every token so issued and the person to whom it was issued shall be 
maintained in the office of the mine.

3. In the rules for coal mines—
(a) For the existing Schedule A the following Schedule shall be substituted:—

SCHEDULE A.
(See kule 9.)

Register of employees.

'o O I ©•= I -s © 1 © 
43 45

CO
Intervals for 
rest to which§ Periods of 

work.
he rSa o 43----- iso 43 o

sho *c 43OName and caste of 
the employee.

Nature of employ­
ment.

£entitled. oAge. Sex.
o II

■Ss
8| O

rnBe- Be- *

© £

Ends. Ends.Is gins. gins.
cd to
Q'~

a. m. a. m. a. m. a. m.
p. m. p. m. p. m. p- m.

i

f
* In mines where work is carried

on ky a system of relays.
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(fr) For the existing Schedule C the following Schedule shall be substituted .*—

SCHEDULE C.

(See rule 9B.)

Notice of commencement and end of work.

Name 'of mine.......................................... .

Name of owner of mine...........

*

It is hereby notified that persons employed in this mine shall begin and end their periods 
of work between the hours set out below:—

1st relay. 2nd relay, if any. 3rd relay, if any.

Kind of 
worker.

Period of work. Rest interval. Period of work.Y Rest interval. Period of work. Rest interval.

to w DQ COco
DO.2 n.2 oi DO.2 .2 .2Ti ’5) ^3 'flCDo CD

CD O
to
Oi

CD
d!a a ea)mPQ pq pq pq W 9pq pq pq

a.m. a.m. a.m. a.m. a.m. a.m. a.m. a.m. a.m. a.m. a.m. a.m.

p.m. p.m. p.m. p.m. p.m. p.m. p.m. p.m. p.m. p.m. p.m. p.m.

Note.—The words and letters not wanted should be scored out.
In the case of underground workers, the entry in the lest interval column will be nil.

(c) After Schedule C the following Schedule shall be added:—

SCHEDULE D.
>

(See rule 11 A.) 

Register of Minor Accidents.

Duration of en­
forced absence 

from work.

Name of 
persons 
injured.

Signature of 
Manager.

'* Nature of 
injury.

Nature of 
accident.

Nature of 
work.

Date of 
accident.

Date of 
entry.

87654321

a

\
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SCHEDULE E.
(Sec rule 23.)

of certificate of fitness for employment underground iw a mine.
Form

Certificate of fitness.Counterfoil of certificate of fitness.

Serial No,Serial No,

DateDate.

This certificate unless renewed shall 110c 
be valid after............................ .............*

I hereby certify that I have personally 
examined (name)................................................

2. Name .

3. Father’s name

4. Sex and caste or religion
son/daugh(er of.......................................... •........

(caste, etc.)...........................................................

residing at.............................................. .............
who is desirous of being employed in a mine 

and that his/her age as nearly as can be 

ascertained from my examination is 

and that he/she is fit for employment under 

ground in a mine as an adult. His/Her 

descriptive marks are........................ .............

5. Residence

6. Age certified years

7. Distinctive marks

Left thumb impression.Left thumb impicssiou.

Qualified Medical Practitioner. Qualified Medical Practitioner.

Renewed till

Date

Signature of Qualified Medic il
Practitioner,

* Date twelve months after date of issue to be filled in by the Medical Prabtiii oner,
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SCHEDULE F.
(See rule 9A.)

Register of persons employed underground. 
(Persons entering the mine shall be shown by a X in 

(Persons leaving llic
the column marked “In” against the name.)

mine shall be shown by a X in the column marked “Out” against 
the name.)

(All entries shall bo made in ink.)
p.m.

Period of work commences at
a. m.
p.m.

Period of work ends at
a.m.For week commencing and ending

! Satur­
day.

Thurs- ' 
day.

Wednes­
day.

Sunday. ; Monday. Tuesday. Friday.;
Nature of 

work.
Nome of person. Sex.

I

» ' d 1 = ° j H . °
43a 3

& o 3c 5 ! = 5o cI—i

I

A*

|
i

Total number of persons underground.
Total number of women underground.

Percentage of persons below ground who are women.
Signature of Register-keeper.

Amendments in the Rules for Mines other titan Coal Mines.

4. In Chapter III of the rules for mines other than coal mines for rule 9 the following 
rule shall be substituted :—

9. The register of all ersons employed in the mine shall be maintained, as required by 
sub-section (7) of section 28 of the Act, in the form shown in Schedule A. The 
register shall be kept at the office of the mine.

5. After Chapter V of the rules for mines other than coal mines the following 
Chapter VA shall be added and the rules 17 to 21 in Chapter VI renumbered as rules 
24 to 28 :—

: new

CHAPTER VA.

Certificate of fitness for employment underground of persons who have not completed
17 years of age.

17. Before any person who has not completed his seventeenth year is employed under­
ground, the manager shall arrange to have him examined by a qualified medical ] rectiticner 
and if after examination the medical practitioner is of opinion that such person is fit tor

ployment underground, he shall grant him a certificate in tho Form iu Schedule D.
18. Every certificate granted by a qualified medical practitioner shall be prepared by 

filling of the foil and counterfoil on both of which shall be impressed the left thumb mark of 
the person in whose name tho certificate, is granted.

19. The qualified medical practitioner shall, when satisfied ns to the correctness of the 
entries made therein, sign the foil and initial the counterfoil, and shall deliver tho foil to the

for safe custody.

cm

manager\
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20. Ho certificate granted under rule 17 shall be valid for a period exceeding twelve 
months. Every person in respect of whom a certificate of fitness has boon issued shall be 
re-examined within twelve months of the last previous examination unless in the meantime 
he has completed his seventeenth year and the qualified medical practitioner making such 
re-examination may renew the certificate for a further period not exceeding twelve months 
or may suspend or revoke the said certificate.

21. A qualified medical practitioner who refuses to grant a certificate refened to in rule 17 
or suspends or revokes an existing certificate under rule 20 shall state the reasons for refusing 
to grant a certificate or for suspending or revoking the certificate as the case may be. If the 
manager of the mine disagrees with the opinion of such medical practitioner, he may refer the 
case to the Chief Inspector or Inspector. The Chief Inspector or the Inspector shall refer the 
case for decision to a second qualified medical piaclitioner and such decision sball be final.

22. Every person who has been certified as fit for employment underground shall, before 
he is so employed, be provided by the manager with a metal token. Such token shall be 
stamped with the letter “P” and numbered. The number shall be the same as that of the 
certificate of fitness.

23. A record of every token so issued and the person to whom it was issued shall be 
maintained in the office of the mine.

6. In the rules for mines other than coal mines—

(a) For the existing Schedule A the following shall be substituted :—

SCHEDULE A.

(See rule 9.)

Register of employees.

Acl oIntervals for rest oo A m£ ahe© *to which----- isPeriods of work. aIs oshe -2"M rd ^ * 
CO

8 S
° .9

Nature of 
employ­
ment.

Name of caste 
of the employee.

A©Age. entitled.Sex. *£
8 & 

*S §• 
5.®

o .CO* to c 
►vS3.s

Begins. Ends. Begins. Ends.

(3* *
a m. a.m. a.m. a.m.
p.m. p.m. p.m. p.m.

-

!
!i

j

.!
!

/
r
i

'
■

|

■

i
* In mines where work is carried on by a eysetm of relays'



PART III.] THE ORISSA GAZETTE, JULY 23, 1937. 33 7

(6) For the existing Schedule C the following Schedule shall be substituted:—

SCHEDULE' C.
£r

(Sec rule 9A.)

Notice of commencement and end of work.

Name of mine.. .. '• •

Name of owner of mine

It is hereby notified that persons employed in this mine shall begin and end their periods 
of work between the hours set out below:—

2nd relay, if any.1st relay. 3rd relay, if any.

Period of 
work.

Period of 
work.

Period of 
work.

Kind of worker. Pest interval. Rest interval. Rest interval.

Begins. jEnds. I Begins. Ends. Begins. Ends. Begins. lEnds. j Begins. 'End.'..Bogins. Ends.
I

i
a.m. a.m. ' a.m.a.m. a.m. a.m. a.m. a.m. a.m. a.m. a.m.a.m. i

p.m. j p.m. 1 p.m.p.m.p.m. p.m. p.m. p.m. p.m. p.m. ! p.m.p.m.

I

r*

II
►

■ i1

1

■

i

i
i

•VV

5

i

i

Note._The words and letters not wanted should bo scored out.
In the case of underground workers, the entry in the rest interval column will be nil.
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Schedule C the following Schedule shall be inserted

SCHEDULE D.
(See rule 17.)

Form of certificate of fitness for employment underground i 

Counterfoil of certificate of fitness.

(c) After

in a mine.

Certificate of fitness.

Serial No.Serial No.

DateDate

This certificate unless renewed shall not
be valid after.......................................................

I hereby certify that I have personally 
examined (name)................................................

2. Name

3. Father’s name

4. Sex and caste or religion

son/daughter of.......................................... .........
(caste, etc.)........... ................................................
residing at...........................................................

who is desirous of being employed in a mine5. Residence
and that his/her age as nearly as can be 

ascertained from my examination is years
and that he/she is fit for employment under­

ground in a mine as an adult. His/Her 

descriptive marks are....... ..................................

6. Age certified

7. Distinctive marks

Left thumb impression. Left thumb impression.

Qualified Medical Practitioner. Qualified Medical Practitioner.

Renewed till

Date • •

___________________ Signature of Qualified Medical Practitioner.

•Date twelve months after date of issue to be filled in -----------------------

By order of the Governor, 

0. G- NAIR, 
Secretary to Government.

Cuttack : Piinlcd and Published by V. M. Money, Press Officer, Govt
Press, 0. u. S-17—3C9—23-7-1987.


